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REPORT OF THE UECnNiICAL ENoUIRY  Con-

MITTEE ON THE (OLLAPSE OF THE ROOF OvIR

THE STEEL MELTING S1ioP or ROURKELA STEEL
Prant

THE MINISTER OF STATE IN THE
MINISTRY OF STFEIL. AND MINES/§§|"av

T @m wawa 7 Tew A(SHRT SHAIL
NAWAZ KHAN): Sir, 1 beg to lay on the
Table a copy (in English and Hindi) of the
main Report of the Technical Enquiry Com-
mittee on tlie collapse of the roof over the Stecl
Melting Shop of the Rourkela Stee! Plant.
[Placed in Library. Se No. LT—1171/71.]

Triie MONOPOLIES AND RFSTRICTIVE TRADE
PracTiCEs (CLasstFicaTioN oF Goons) RuLks,
1971

THE DEPULY MINISTER IN  THER
DEPARTMENT OF COMPANY AFFAIRS/
FrqA1 &g faaem § guasr (SHRU BEDA-
BRATA BARUA) : Sir, I begto lay on the
Takle, under sub-section (3) of section 67 of
the Monopolices and Restrictive Trade Practices
Act, 1969, a copy of the Hindi version of the
Department of Company Affairs Notification
G. S. R. No. 1033, dated the 26th June, 1071,
publishing the Monopolies and  Restuicuse
Trade Practices (Classification of Goods) Rules,
1971, [Placed in Library. Ser No. LT—1134/
71.]

I'E AR CORPORATIONs (AMENDMENT) RuLFs,
1971

THE MINISTER OF STATI IN THL
MINISTRY OF TOURISM AND CIVIL
AVIATION jqifza st aR famma Wy
% Tisq W (DR, SHRIMATT SAROJINI
MAHISHY) ¢ Sir, 1 beg to lay on the Table
under sub-section (3) of section 44 of the Air
Corporations Act, 1953, a copy of the Ministry
of Tourism and Civil Aviation Notification
S. 0. No. 2639, dated the 12th July, 1971 (in
English and Hindd, publishing the Air Cor-
porations (Amendment) Rules, 1971. [Placed
in Library. See No. LT—1132/71.]

{i) APPROPRIATION AccoUnTs (Crvir), 1968-69

{iiv Avpit Rerorr Crivin). 1970 ror 1068-69

THE DEPUTY MINISTER IN THE
DEPARTMENT OF COMPANY ATFAIRS/

[ 50 NOV. 1971 ]
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FraAt 19 fawmr § goas) (SHRT BEDA.
BRATA BARUA) : Sir, on behalf of Shrimati
Sushila Rohatgi T beg to lay on the Table—~

(a) A copy each of the following papers (in
Hindi)—

(i) Appropriation Accounts (Civil),

1968-69.

(ii) Audit Report (Civil), 1970 (relat.
ing to the year 1968-6°.
(ii),

[Placed in Library, YFor (i) and

See No. LT—1173/71]}

NOTIFICATIONS UNDER THE GUJARAT SALES Tax
AcT, 1969

SHRI BEDARRATA BARUA ; Sir, T also
beg to lay on th- Table a copy each of the
following Notifications (in LEnglish and Hindi)
of the Government of Gujarat, under sub-
section (3} of section 49 of the Gujarar Sales
Tax Act, 1969, read with clause (¢) (v) of the
Proclamation, dated the 13th May, 1971
issued by the President in relation to the State
of Gujarat :

(i) Notification No. (GHN-27) GST—
1071/(S. 48) (16)—TH., dated the 16th
April, 197).

(i} Notificatio. No. (GHN-42) GST-
1071/(S. 49) (17)-TH., dated the 16th June,
1971.

(iii) Notification No. (GHN-52) GST-
1071/(S, 49) (18)-TH., dated the 17th July,
1971,

{iv) Notification No. (GHN-69) GST-
1071/(S. 495 {19)-'T'H,, dated the 20th Sep-
tember, 1971, [Placed in Library—For (i)
> (iv) See No. I'1'—1126/71.]

Tne BomBay SALES OF MOTOR SPIRIT TAXATION
{GUTARAT AMINDMENT) RuLes, 1971

SHRI BEDABRATA BARUA : Sir, I also
beg to lay on the Table a copy of the Gujarat
Government Notification No. (BHN-32) MSA-
1571-(18)-TH, dated the 27 April, 1971 {in
English and Hind: , publishing the Bombay
Sales of Motor Spirit Taxation {Cujarat
Amendment) Rules, 1971, uader sub-section (4}
of section 36 of the Brmbav Sales of Motor



